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IN THE CENT AL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH 

AT HYDERABAD 

O.A.No.839/ 3 	 Date of Order: 5.1o.93 

BETWEENs 

S.Sreenivasa.Rao 

N.Viswesw I ara Rao 	 Applicants. 

A N D 

1. Railway Board, tail Bhavan, 
New Delhi, rep. by its 
Chairman, 

2.- The General manager, 
South Central Railway, 
Secundera~ad. 

The Chief~ Personnel Officer, 
South Centrai Railway, 
Secunderabad.! 

The Divisional Railway Manager, 
(Personnel), Broad Guage, 
Secunderabad,. South Central 
Railway, 8ecunderabad. 	 Respondents. 

Counsel for the lApplicant Mr.P.B,Vijay Kumar 

Counsi~l for the ~Respondents Mr.N.V.Ramana 

CORAM. 

HON'BLE, SHRI A.B1.GORTHI . MEMBER(ADMN.) 

HON'BLE SHRI:I T.CHANDRASEKHARA REDDY - MEMBER(JUDLJ 

. 
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Oider of the Division Bench delivered by 

Hon'ble Sh ri A.B.Gorthi, Member(Admn.). 

Both the applicants herein are those senior 

T.T.Es who' appeared for the selection test held in 

November I : 991 the result of which was published on 
1 

14.7.1992.1 Both the applicants qualified in the 

selectionItest for promotioO to the post of Conductor/ 
I 

Head Ticke,t Collector/Head Travelling Ticket Examiner. 

instead o~l giving effect to the pannel of the selection'. I 
the resporidents set aside theselection pann.el in4e 

I 	 - 
consequence of a policy letter of the Railway Board 

dated 27.1.1993. In the said policy letter certain P-3G 

i-meaaaies,in the Railways have been restructured w.e.f. 

1.3.1993.' Accordingly vacancies existing as 9n .1.3.93 1 
except direct recruitment quota were to be filled up 

by a process of modified selection. Further~selections 

if any al 
I 
ready conducted but not finalisled were to be 

cancelled~abandoned. All the vacancies arising on or 
I 

after 2..3;.93 will have to be filled by the normal 

procedure!. The applicants feel aggrieved by this new 

policy id.troduced by the Railway Board, 06S a result I 	 ^4-~ ~-" 	Ik- 
of which~the selection in their xe~**es heve to be I 
cancelled. 

2. 	 Similarly situated railway employees filed 

OA.275/93 which has been dismissed vide our order dated 
I 

20.8.1993. The respondents in their counter affidavit 
I 

have stated that the vacancies which existed as on 

2.8.1991!were 76 and for that purpose the selection 
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TO 

1 . The Chairman,:()Ra-i-Iway Board, 
Rail Bhavan, New Delhi. 

2.-The Generzi Manager, S.C.Rly, Secunderabad. 
The Chief Personnel officer, S.C.Rly Secunderabad. 

The Divisional Railway Manager(Personnel) 
Broad Guage, Secunderabad, s.C.Rly, Secunderabad. 

One copy to Mr.P.B.Vijayalcumar, Advocate,CAT.Hyd. 

6.One'copy to Mr.N.V.Ramana, SC for Rlys, CAT.Hyd. 

8. one spare copy. 
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process was initiated. The same had to be abandoned 

because of, the introduction' of a new policy under the 

Railway Board's letter dated 27.1.1993 

In the reply affidavit filed by the 

applicant No.1 it is stated that the number of 

vacancies which were available was 150 and not 76 

as stated by the respondents. 

In view of the fact that a similar 

application (O.A.275/93) as already been dismissed by 

this Bench of the Tribunal, we find that the present 
0--J, 0— 

application is also liable to be dismissed,, it is 

accordinglv dismissed. 

Mr.P.B.Vijay Kumar, 1"rned counsel for the 

applicants stated that there were actually 150 vacancies 

for which tho respondents were required to follow the 

=dified procedure of selection. We do not wish to 

examine the accuracy or otherwise aH the rival conten-

tions as regards the actual number of vacancies existing 

on or before 1.3.1993. It is for the respondents to 

ascertain the accurate number of vacancies existing 

on or before 1.3.93 and appl~i24 ffodified slastem of 

selection to fill up all such vacancies in confdrmity W~4' 

dated 27.1.1993. 

(T. CHAN DRASLKHARA EDDY-) 	__'(A.B.GORTH 
Member(j~udi 	 Member (Admn. 

Dated: 5th Octoberm 1993 

(Dictated in Open Court) 
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TYPED BY 	 COMPARED -Y. 

CHECKED BY 	 APPROVED BY 

IN THE CENTRAL AD14INISTRATIVE TRIBUNAL 
HYLERABAD BENCH AT HYDERABAD 

THE HON'BLE M+.JUSTICE v.NEELADRI RAO VICE 
CHAIMAN 

AND 

THE HON'BLE I.-A.B.GORTHI 
I 

:MEMBER(A) 
XND 

THE HONT'BLE MR. I. CHAN DRASERHAR REDDY 
MEMBER(iUDL) 

A 
THE HON'BLE MR.P7T.TIRUVEjTGADAkJ:M(A) 

Dated- -!;- - (b -1993 

O#BEFV JUMMENT -. 

M.A./R.,~i./C. A.No. 

in 

O.A.No. 

T.A.No. 	 (W.P. 

AdmiK ed and.Iriterim directions 
issue 

Allowe 

Disposek of with directio0s 
Dimissed. 
Dismissed as ithdrawri 

D&smissed for default. 

Rejected/Ordered. 

No order as to costs.ly4z:~7) 
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